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Kewa 1 Pr as ad.  

Versus 

Station Supdt. Northern Rai 
Allahabad and 

CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD 3ENCH 

inal Application No. 483 of 1993 

Urs 
lw ay 

,„, Respondents 

Petitioner 

,GRAM: 

HON 'ELL R. STICER R.K. V ARMA, V .0 • 

HON 'BIZ. MISS. US ill 	SEI21,.  A.M.  

( By Hon. Mr. Justice-  R.K . Varma, V.C. ) 

By t petition f i1ed Under Section 19 the 

Administrativ Tr ibun a ls Ac t 1985, the petitioner has sought 

nishment dated 30.11.34(Annexure quashing of the order of pu 
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nishment of w4thholding of increment 
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two years. 	he petitioner did not challenge 

unishment after 18.9.86 till filing this 

e year 1993. The delay is enormous and 

d as such thi petition cannot be entertained 
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• and must be rejected on the ground of del*, However, 

it is open to the respondents to consider the represent 

tion of the petitionerl if any made on the subject 	ithe 
it4v 	 AA* petitioner has attempted 	agitate this petition. 

2. 	Thi petition is 

ground of de ay and latche 

ismissed summarily on the 

s. 
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